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IN TH£ CENTRAL AQi^I fJI 3TR aTI V E TRIBUNAL

P^nMClPAL 3;MCH

OA No. 2976-8l/9|

Nau Oalhi this ths 27th day of February, 1997,

Hon'bla Smt.Lakshmi Suaninathan, Msmbsr (3)
Hon'bls Shri R.li Ahooja, f^ember ( ')

1, Shri Bhatia
s/o Sh, H.L, Bhatia,
r/o ar-.43, Janakpuri, N/Qalhi

2, Shri rtavi Mohan
s/o Shri O.P, Jayana,
r/o 14 79, Ikaxmibai NagsX, Nau Qslhi,

3, jhri O.P, Arora,
s/o late Shri Tirath Ram
r/o 14-8, LIG Flats, Rajauri Garden,
Nau Jslhi,

4, 3h. ?J.K. Dain
s/o Shri P.R. (*littal,
r/o 2-C/37, Nau Rohtak Road,
Nau Jalbi-S

5, Shri a.K, Chakravarti,
s/o Sh, Jamini Mohan Chakravarti,
r/o w,1,2,3 ^ajntiri Garden,
Nau Lielhi,

6, Shri A,^, Sharma,
s/o Sh,U,D, 5harm a
r/o C-2/2, Ring Road, Neu Delhi,

(Nona for tha applicants)

Vs.

1, L^t.Govarnor through the Chief Secretary
Delhi Administration, 5,Allpore RoadjJalhi.

2, The Chairman,
Union Public Sarvica Commission,
Shat)aj ahi-n Road,
Nau Jslhi,

3, Tha i acretaF y(I tiF)
ualhi administration,
5/9 Under Hill Road, Delhi,

4, Irrigation and Flood • aptm ent
through tha Chi af Engin 3,ar(I 6.F)
Delhi Adiflini str vtion, lUth Floor,
ISBT Bldg,Kashmgta Gate,D3lhi,

(By Advocate Shri .irun Bharduij through
pToxy Counsel Shri Raj Singh )

... '^po lie ants

Respondent s

i!

D Q : R (ORaL^

(Hon*ble Smt.Lakshmi Sjan inathan, Ma-nbar (3)

yane for tha applicants svan on tha pacond Cnll,

Ua nota that none j^gd gppaarad oy an on tha last datasi!
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('"i.K, Ahooja)
amber (a)

-2-

(Smt.Lakshmi Suaminathan)
i^lp-nber (3)

./
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1. 0. 25,2.1997, 10,1,1996 and this/rgnained on Board from

16.2.1996. In the circumstances, this O.A. is dismissed for

default and non prosacution.
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